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‘As per dlrectlon of the Hon'ble Vice

‘Chairman dated 22.1.93, the matter
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 present even though a notice was
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0.4.653/88 _Date: 14-9-93 |
{Per M.S.Deshpande, V.C,]

None for the applicant. Mr.Ajay Apsi @ 4

for the respdndents.

Therehas been no appearance for the
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applicant since 22-12-88, He is not ~

sent to him on 2-6-93, .
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Application dismissed in default

of appearance of the applicant,
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